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Madhya Pradesh High
Court: Challenging
appointment of
university faculty under
quo warranto, not
maintainable

Supreme Court: Party’s
participation in
arbitration proceedings
does not prevent it from
later challenging
arbitrator’s inherent lack
of jurisdiction.

& Case Laws

ADMINISTRATIVE

Shahban & Anr. vs. State of U.P. through Additional Chief Secretary, Revenue,
Lucknow & Ors., Dated: 25.03.2026 (MANU/UP/0245/2026; 2026:AHC-LK0:21285)

The Madhya Pradesh High Court has clarified that a writ of quo warranto
cannot be filed to challenge the appointment of a university professor, as
such appointments fall within the domain of statutory and administrative
authority. The Court rejected the 1996 appointment challenge of Dr. Ramji Yadav
at Vikram University, emphasizing that such appointments do not fall under the
category of offices that can be questioned via this writ.

ARBITRATION

M/s Bharat Udyog Ltd. (formerly known as M/s Jai Hind Contractors Pvt. Ltd.)
vs. Ambernath Municipal Council through Commissioner & Anr., Dated:
24.03.2026 (MANU/SC/0272/2026; 2026 INSC 288)

The Supreme Court has ruled that mere participation in arbitration
proceedings unilaterally invoked does not prevent a party from challenging
the award if no arbitration agreement exists. An award passed by an
arbitrator who lacks jurisdiction due to the absence of such an agreement is null
and void. The Court observed that involvement in the proceedings cannot
validate them or estop the party from raising jurisdictional objections.
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Supreme Court:
Landowner who has
already accepted award
under Section 28A can still
file second application to
seek enhanced
compensation based on
appellate court decisions
in similar cases.

Supreme Court:
Dismissal for default
doesn’t prevent refiling,
but relief can be denied
for abandoning prior
claims.

Jammu & Kashmir and
Ladakh High Court:
Detention based on vague
suspicion violates Article
21, quashes order against
19-year-old student

Supreme Court:
Conversion to another
religion does not
automatically result in loss
of Scheduled Tribe status
unless persons abandon
their tribal customs and
practices.

Kerala High Court: Courts
have no authority to order
State to take over churches
embroiled in religious
conflicts, overturning
takeover of six churches.

CIVIL

Andanayya & Ors. vs. Deputy Chief Engineer & Ors., Dated: 25.03.2026
(MANU/SC/0279/2026; 2026 INSC 293)

The Supreme Court held that a landowner who has already accepted
compensation under Section 28A of the Land Acquisition Act, 1894, can file a
fresh application to seek enhanced compensation if the High Court has
awarded higher amounts in similar cases. The Court observed that the benefit of
an increased award granted to one landowner extends to other similarly
situated landowners under Section 28A.

Sharada Sanghi & Ors. vs. Asha Agarwal & Ors., Dated: 25.03.2026
(MANU/SC/0280/2026; 2026 INSC 292)

The Supreme Court observed that dismissal of a suit for default does not
attract res judicata, as there is no adjudication on merits. However, a party
who repeatedly abandons proceedings may be denied relief under equitable
principles. The Court applied this in a property dispute, preventing enforcement
of the decree.

CONSTITUTION

Sehran Bashir Nadaf vs. Union Territory of J&K & Ors., Dated: 25.03.2026
(MANU/JK/0138/2026)

The High Court of Jammu & Kashmir and Ladakh ruled that Article 21’s
guarantee of personal liberty cannot be treated as a fragile right susceptible
to executive whims based on baseless suspicion. The Court emphasized that
preventive detention under the Jammu & Kashmir Public Safety Act, 1978, must
rest on credible and substantive grounds, especially when affecting a young
person. The Court further observed that liberty cannot hinge on “unfounded and
mirage-like suspicion.”

Chinthada Anand vs. State of Andhra Pradesh & Others, Dated: 24.03.2026
(MANU/SC/0268/2026; 2026 INSC 283)

Supreme Court observed that Scheduled Caste status is confined to persons
professing Hinduism, Sikhism, or Buddhism. The Court noted that, unlike
Scheduled Castes, tribal status is not solely dependent on religion, and
conversion alone cannot determine loss of Scheduled Tribe membership.

Fr. K.K. Mathews, son of Kuriakose & ors. vs. Rev. Fr. C.K. Issac Cor
Episcopa & ors., Dated: 24.03.2026 (MANU/KE/0516/2026; 2026:KER:25384)

Kerala High Court held that the Court cannot direct civil authorities to take
possession of a parish church governed by the 1934 Constitution. Police
protection may be provided only to maintain law and order during religious
services. A Division Bench allowed appeals against a 2024 Single Judge order
directing the Collectors of Ernakulam and Palakkad to take over six churches
caught in the Orthodox-Jacobite feud.
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Supreme Court:
Government contracts
should not include one-
sided clauses that prevent
private parties from
seeking legal remedies.

Bombay High Court:
Allegations of ‘gas theft’
against Mukesh Ambani’s
Reliance are misuse of
legal process, risk
reputation and business.

Supreme Court: Missing
signature on order sheet
at framing of charges does
not vitiate trial if charges
were read to accused.

Jammu & Kashmir and
Ladakh High Court:
Accused cannot demand
filing of chargesheet under
specific law when alleged
acts are punishable under
multiple statutes.

Supreme Court: Creditors
cannot recover pre-CIRP
dues by adjusting them
against prior security
deposits after moratorium
takes effect under IBC.

CONTRACT

M/s ABS Marine Services vs. The Andaman and Nicobar Administration, Dated:
23.03.2026 (MANU/SC/0262/2026; 2026 INSC 274)

The Supreme Court observed that clauses in government contracts which
prevent private parties from approaching courts or arbitrators are
unacceptable. A bench reinstated the arbitral award against the Andaman &
Nicobar Administration, setting aside the Calcutta High Court’s Port Blair bench
decision that had relied on a one-sided contractual clause to deny relief to the
marine service provider.

CRIMINAL

Jitendra Punamchand Maru vs. Central Bureau of Investigation & Ors., Dated:
27.03.2026 (MANU/MH/2963/2026; 2026:BHC-AS:14841-DB)

Bombay High Court dismissed the plea seeking a CBI probe against Reliance
Industries and Mukesh Ambani in connection with the alleged gas theft, stating
such petitions could hurt the entities’ reputation and business prospects.
The petitioner, activist Jitendra Maru, alleged the theft of gas worth USD 1.55
billion from ONGC wells in Krishna Godavari Basin. The bench remarked that
Maru had not come with ‘clean hands’ and the case was masked as public
interest but was motivated by personal interest.

Sandeep Yadav vs. Satish & Ors., Dated: 25.03.2026 (MANU/SC/0281/2026; 2026
INSC 301)

The Supreme Court held that the absence of a signature on the charge-
framing order sheet is a procedural defect that does not vitiate the trial,
particularly when the accused were informed of the charges, understood them,
and participated in the proceedings

Mushtaq Ahmad Ganie vs. Union Territory of J & K & Anr., Dated: 23.03.2026
(MANU/JK/0137/2026)

The High Court of J&K and Ladakh observed that an accused cannot dictate
under which penal law charges should be framed if the conduct attracts
offences under more than one statute. The Court noted that this decision lies
with the investigation and prosecution authorities, not the accused. The
ruling arose from a Section 482 CrPC petition by challenging an FIR for alleged
Covid-19 lockdown breaches and police assault.

INSOLVENCY

Central Transmission Utility of India Ltd. vs. Sumit Binani & Ors., Dated:
23.03.2026 (MANU/SC/0266,/2026; 2026 INSC 284)

The Supreme Court held that once a moratorium under the Insolvency and
Bankruptcy Code (IBC) is imposed, a corporate debtor’s pre- Corporate
Insolvency Resolution Process (CIRP) dues cannot be adjusted against a deposit
held by the creditor. The court observed that until lawfully appropriated, the
deposit remains the property of the corporate debtor, and any post-
moratorium appropriation towards pre-CIRP dues is impermissible.
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Delhi High Court: Licences

expired after the 2019 Motor

Vehicles Act amendment
cannot be treated as valid,

rejecting notion of “deemed

continuity” for expired
driving licences.

Supreme Court:
Regulatory commission is
entitled to consider
government grants while
determining tariffs.

Bombay High Court:
Disabled employee
transferred to new cadre
cannot claim seniority
from previous service

Supreme Court: Reserved
category candidates can
claim admission to general
category seats based on
merit even after availing of
reservation benefits,
provided relevant rules
allow it.

MOTOR VEHICLE

Delhi Police & Anr. vs. Sudheer Kumar, Dated: 25.03.2026 (MANU/DE/2129/2026;
2026:DHC:2471-DB)

The Delhi High Court has held that driving licences expired under the Motor
Vehicles (Amendment) Act, 2019 are not automatically valid, and holders
become legally disqualified to drive from the day after expiry unless
renewed. The Division Bench allowed a writ petition by the Delhi Police, setting
aside a Central Administrative Tribunal (CAT) order that had favored a candidate
for Constable (Driver)-Male.

POWER & ENERGY

Southern Power Distribution Company of Andhra Pradesh Ltd. & Anr. vs. Green
Infra Wind Solutions Ltd. & Ors., Dated: 25.03.2026 (MANU/SC/0277/2026; 2026
INSC 294)

According to the Supreme Court, Regulatory Commissions have full authority
to determine tariffs and are obliged to factor in government grants or policy
incentives aimed at promoting power generation. The Court emphasized that
these incentives should be applied thoughtfully, without automatically reducing
tariffs in a manner that frustrates the scheme’s objectives. The Court also
rejected the claim that grants under Article 282 are outside the Commission’s
authority.

SERVICE

Rameshwar vs. State of Maharashtra & Ors., Dated: 26.03.2026

(MANU/MH/2923/2026; 2026:BHC-NAG:4826)

The Bombay High Court has ruled that a disabled employee shifted to a new
post or cadre under Section 47 of the Disabilities Act cannot claim seniority
in the new cadre based on prior service in the previous post. The Court
observed that while continuity of pay and service benefits is protected, the
seniority of existing employees in the new cadre cannot be disturbed.

Chaya & Ors., etc. vs. The State of Maharashtra & Anr. Etc., Dated: 23.03.2026
(MANU/SC/0259/2026; 2026 INSC 277)

According to the Supreme Court, candidates from reserved categories may be
considered for general category positions on the basis of higher merit, even
after availing exam relaxations, provided the governing rules permit it. The
bench overturned the Bombay High Court Aurangabad bench decision denying
this option.
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Supreme Court: Excise
duty exemption
notifications based on
“intended use” should be
interpreted broadly in
favour of the assessee.

Delhi High Court: Tenant
liable for property
possession via family
members, cannot avoid
responsibility by claiming
non-residence.

SERVICE TAX

M/s Rashtriya Chemicals and Fertilizers Limited vs. Commissioner of Central
Excise and Service Tax (LTU)., Dated: 24.03.2026 (MANU/SC/0267/2026; 2026 INSC
285)

The Supreme Court held that excise exemption notifications based on “use”
or “intended use” must be interpreted broadly in favor of the assessee. The
Court clarified that if goods are primarily used for their intended purpose,
incidental use for other activities does not bar the exemption.

TENANCY

Rajat Verma vs. H.P. Suman, Dated: 27.03.2026 (MANU/DE/2265/2026;
2026:DHC:2561)

The Delhi High Court has ruled that a tenant cannot escape legal liability simply
by claiming non-residence if family members of the tenant occupy the rented
premises. The Court observed that the possession of the premises by any
family member constitutes juridical possession of the tenant, making them
fully responsible for the obligations under the lease.
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28.03.2026

26.03.2026

25.03.2026

24.03.2026

23.03.2026

CIVIL

The Kerala High Court has expressed concern over plastic waste being
dumped along railway tracks, particularly in the northern parts of the state.
The Court while hearing a Suo motu case on waste management,
recommended that IRCTC require its contractors to use biodegradable
packaging to curb plastic waste.

The Tripura High Court has observed that authorities must comply with
binding appellate orders and cannot evade them through inaction, adding that
administrative delays cannot override statutory rights or orders

The Supreme Court has declined to hear a petition against the Ministry of
Home Affairs' circular on singing all stanzas of the national song 'Vande
Mataram' at official functions and schools, noting that the circular does not
make it mandatory.

The Allahabad High Court has issued notices to the UP Government,
Archaeological Survey of India (ASI), and several Union Ministries, including
Culture, Tourism, and Housing, regarding a PIL that claims 4,995 ancient
monuments and heritage structures in the state are in deteriorating condition
and at risk of disappearing.

The Supreme Court has condemned the overcrowding of 400 spotted deer at
AN. Jha Deer Park in Delhi built for just 34 and called for their urgent
relocation to forest ranges recommended by the Central Empowered
Committee (CEC)

The Supreme Court has approved Sony Entertainment's transfer petition,
allowing the copyright lawsuit filed by music maestro Dr. Ilaiyaraaja in the
Madras High Court to be shifted to the Bombay High Court.

In a recent PIL concerning the rights of persons with disabilities, the Supreme
Court highlighted the importance of making cabs more accessible. The Court
suggested that cabs across the country be equipped with carriers and
modifications to accommodate wheelchairs and other assistive devices,
ensuring better access for PwDs, particularly in metropolitan cities.
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25.03.2026

25.03.2026

25.03.2026

23.03.2026

26.03.2026

CONSTITUTION

Parliament has passed the Transgender Persons (Protection of Rights)
Amendment Bill, 2026 and The Finance Bill, 2026.

CRIMINAL

The Supreme Court criticized Haryana police for mishandling the investigation
into the rape of a 4 year old girl in Gurugram and ordered the formation of a
Special Investigation Team (SIT) to take over the case.

The Allahabad High Court has observed that claiming any religion as the “only
true religion” in secular India is inappropriate, as it disparages other faiths and
may attract Section 295A IPC.

The Madhya Pradesh High Court has observed that sexual acts between a
husband and wife, including oral and anal sex, cannot be prosecuted as
“unnatural offences” under Section 377 of the Indian Penal Code. The court
clarified that such consensual acts within marriage do not fall within the scope
of the provision.

The Karnataka High Court ordered pubs and breweries in Bengaluru to
implement strict age verification protocols, preferably at the entry. The Court
rejected a plea to quash criminal proceedings against a brewery licensee,
where a teenager allegedly consumed alcohol and later died by suicide.

EDUCATION

The Madhya Pradesh High Court stayed a teacher’s suspension over a
Facebook video on LPG shortage, saying the order was passed hastily and
asking authorities to review it.

ELECTION

The Supreme Court directed the Pattali Makkal Katchi (PMK) party to
approach the Trial Court for a request to freeze the 'mango' symbol in the
upcoming assembly elections until the leadership dispute between founder Dr.
S. Ramadoss and his son Anbumani Ramadoss is resolved.

ENVIRONMENT

The Supreme Court has raised concerns that allowing post-facto
environmental clearances could let harmful projects continue unchecked,
stressing that prior environmental approval must be mandatory to ensure
authorities halt unauthorized activities.
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27.03.2026

23.03.2026

23.03.2026

26.03.2026

FAMILY

The Allahabad High Court has observed that a married man living in a live-in
relationship with another adult does not constitute a criminal offence, provided
the relationship is consensual.

The Madras High Court has observed that the provisions of the Maintenance
and Welfare of Parents and Senior Citizens Act, 2007, apply only to property
transfers made after the Act's enactment.

INSOLVENCY

The Supreme Court highlighted a report from the Enforcement Directorate
revealing that debts of Rs 2,983 crores owed by companies of the Anil Dhirubhai
Ambani Group (ADAG) were settled for just Rs 26 crores in insolvency
proceedings. The Court also noted that these acquisitions were facilitated by
eight Non-Banking Finance Companies through a scheme called "Project Help."

SERVICE

The Madhya Pradesh High Court has dismissed a plea seeking a writ of quo
warranto against the appointment of a university lecturer, ruling that teachers,
professors, and readers do not hold public office and therefore such a petition
is not maintainable.
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Circular No.:
HO/(92)2026-IMD-POD-
2/1/7885/2026,

Dated: 25.03.2026,
MANU/SMIS/0030/2026

Press Release No. :
20/2026,

Dated: 25.03.2026,
MANU/SPRL/0016/2026

Circular No.:
HO/38/11/(1)2026-
MIRSD
POD/1/7656/2026,
Dated: 23.03.2026,
MANU/SSMD/0003/2026

Press Release No.:
18/2026,

Dated: 23.03.2026,
MANU/SPRL/0015/2026

" Notification Updates

Securities and Exchange Board of India

The Securities and Exchange Board of India (SEBI) has issued an addendum
to its circular on borrowing by mutual funds, addressing operational
challenges related to intraday borrowings. The guidelines for intraday
borrowings will now be effective from July 15, 2026.

The Securities and Exchange Board of India has partnered with Google to
introduce a Verified badge for stock trading apps on the Google Play
Store, ensuring that only apps from SEBI-registered brokers and
intermediaries receive this label; the initiative aims to protect investors by
helping them easily identify legitimate platforms and avoid fraudulent or
fake trading apps, especially amid rising online scams and misleading
financial content

The Securities and Exchange Board of India (SEBI) has introduced
relaxations in reporting requirements for certain stockbrokers,
particularly concerning demat accounts, to enhance regulatory efficiency
and ease of doing business. The amendments align the reporting framework
for brokers who are primary dealers with those who are banks, modifying
specific provisions in the Master Circular for Stockbrokers. These changes will
be effective from April 17, 2026.

The SEBI Board approved several measures to enhance ease of doing
business, including flexibility for AIFs in winding up schemes, permitting net
settlement for FPIs, reducing minimum investment in Social Impact Funds,
and easing regulations for InvITs and REITs. Amendments were also made to
the 'fit and proper person' criteria and conflict of interest guidelines for SEBI
members and officials.
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Notification No.:
30/2026-Customs
(N.T.),

Dated: 24.03.2026,
MANU/CUSN/0030/202

Circular No.: 13/2026-
Customs,

Dated: 24.03.2026,
MANU/CUCR/0013/2026

Press Information
Bureau,

Dated: 24.03.2026,
MANU/PIBU/0522/2026

Press Information
Bureau,

Dated: 24.03.2026,
MANU/PIBU/0520/2026

Press Release No. :
43/2026,

Dated: 24.03.2026,
MANU/TRAI/0041/2026

Press Information
Bureau,

Dated: 24.03.2026,
MANU/PIBU/0523/2026

Ministry of Finance

The Customs (Electronic Cash Ledger) (Amendment) Regulations, 2026,
introduced by the Central Board of Indirect Taxes and Customs, amends the
2022 regulations to include payment aggregators as a mode of payment.
These amendments will take effect upon their publication in the Official
Gazette.

The Ministry of Finance has introduced a Payment Aggregator on the
ICEGATE e-Payment platform to facilitate customs duty payments,
allowing the use of credit/debit cards and UPI for the first time. This initiative
expands internet banking options to 41 banks and complements existing
payment modes, aiming to simplify and expedite customs duty transactions.

The RBI, IRDAI, and SEBI have implemented measures to help citizens reclaim
unclaimed deposits through simplified processes, digital portals, and
regulatory reforms. A nationwide campaign titled "Your Money, Your Right"
facilitated the return of INR. 5,777 crore across 22.95 lakh claims. Initiatives
include the RBI's UDGAM portal, IRDAI's Bima Bharosa, and SEBI's MITRA
platform to enhance access and transparency.

The Reserve Bank of India has revised its framework to combat
unauthorized electronic banking transactions by introducing a
compensation mechanism, enhancing Al-driven fraud analytics, and
reinforcing safeguards against cyber fraud. Additionally, initiatives to
improve financial literacy and cybersecurity awareness among citizens have
been implemented.

Telecom Regulatory Authority of India

The Telecom Regulatory Authority of India (TRAI) has issued the
Telecommunication Tariff (72nd Amendment) Order, 2026 and
amendments to the Accounting Separation Regulations to strengthen
compliance by telecom service providers.

Ministry of Home Affairs

The new criminal laws in India, including Bharatiya Nyaya Sanhita, Bharatiya
Nagarik Suraksha Sanhita, and Bharatiya Sakshya Adhiniyam, aim to create a
more accessible and efficient justice system with victim-centric provisions,
enhanced protection for women and children, and the use of technology and
forensics. These laws introduce measures like online incident reporting, Zero
FIR, witness protection, and faster case resolutions, while also addressing
new offences and ensuring the rights of the accused.
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Press Information
Bureau,

Dated: 25.03.2026,
MANU/PIBU/0535/2026

Press Information
Bureau,

Dated: 23.03.2026,
MANU/PIBU/0519/2026

Press Information
Bureau,

Dated: 25.03.2026,
MANU/PIBU/0536/2026

Ministry of Tribal Affairs

The Supreme Court has directed the Central Government to consider
withdrawing exemptions under the Hindu Succession Act for Scheduled
Tribes and potentially amending the law to ensure equality in property rights
for tribal women. The matter has been referred to the Law Commission of
India for examination.

The administration of Scheduled Areas in Fifth Schedule States is
governed by Article 244 of the Indian Constitution, with Governors
exercising powers for local governance and peace. Tribes Advisory Councils
(TACs) are established to advise on tribal welfare, and the government
encourages strengthening these mechanisms.

Ministry of Consumer Affairs, Food & Public Distribution

The Central Consumer Protection Authority (CCPA) has issued an advisory
prohibiting hotels and restaurants from automatically adding charges like
"LPG charges" to consumer bills, labeling it an unfair trade practice under
the Consumer Protection Act, 2019. The advisory mandates that menu prices
should be final, excluding only applicable taxes, and warns of strict action
against violations. Consumers are encouraged to report such practices
through various complaint channels.
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Capital Market

ASIC ruling in FIIG case
reinforces need for
strong cyber security
governance

Employment and Labor

Fair Work Ombudsman
takes strict action against
wage underpayment
violations

£ International Updates

=7

AUSTRALIA AR

Australia’s corporate regulator Australian Securities and Investments
Commission imposed a major penalty on FIIG Securities, marking the first
enforcement action on cyber security failures under financial services license
obligations. The court made it clear that weak cyber practices cannot be treated
as a routine operational risk and require serious investment and governance
oversight. It highlighted that organizations must show adequate allocation of
resources, including skilled professionals and properly maintained systems.
The ruling also emphasized senior management accountability, requiring
leadership involvement in compliance measures. Importantly, the case
demonstrates that even without specific cyber laws, regulators can rely on
general statutory duties to address digital risks. The decision sends a strong
signal that failure to invest in cyber security can result in legal liability and
heavy penalties.

The Fair Work Ombudsman has initiated proceedings against a disability
service provider for alleged underpayment of employee wages, reinforcing
stricter regulatory scrutiny in the sector. Investigations showed that workers
were not paid according to their lawful entitlements. A prior Compliance Notice
issued by the authority was not followed, leading to escalation of enforcement.
The regulator clarified that even small payroll discrepancies can lead to
serious legal consequences if ignored. The case also highlights risks arising from
faulty payroll systems and incorrect application of employment awards.
Employers are expected to identify and correct such issues promptly to avoid
litigation. This action reflects growing emphasis on employee protection and
strict compliance with labour laws.
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Energy and Natural
Resources

Gravity based energy
storage emerges as a
sustainable solution for

long duration power needs

Healthcare and Life
Sciences

Alvotech expands global
biosimilar pipeline with
multiple regulatory
filings and launches

Capital Market

United States regulator
exempts Canadian
issuers from insider
reporting requirements

Construction

Ontario court confirms
limited grounds to
challenge adjudication
decisions under
construction law

Australia is exploring innovative solutions for energy storage as it transitions
towards renewable power systems. A new approach involving gravity based
energy storage systems is being developed to provide long duration energy
supply. This technology uses disused mine shafts to store and release energy,
offering a sustainable and low degradation alternative to conventional
battery systems. Experts have highlighted that increasing dependence on
renewable energy requires reliable storage solutions to manage supply
fluctuations. The system aims to ensure grid stability and energy security
over extended periods. This development reflects a broader shift towards clean
energy innovation and infrastructure repurposing.

Alvotech has announced progress in its biosimilar drug portfolio, including
products related to golimumab, aflibercept, vedolizumab and pembrolizumab.
The company has already launched certain biosimilars in Europe and is planning
further entries in markets such as Japan and Canada. It is also preparing new
regulatory submissions for additional products in the coming years.
Partnerships with global pharmaceutical companies are supporting
commercialisation and distribution strategies. The company is also
addressing issues raised by the United States Food and Drug Administration,
with plans to resubmit applications. These developments highlight growing
competition in the biosimilar drug market and expansion of affordable
treatment options.

CANADA [+

The United States Securities and Exchange Commission has granted an
exemption allowing Canadian foreign private issuers to continue following
domestic insider reporting rules instead of complying with United States
requirements. This decision follows the introduction of the Holding Foreign
Insiders Accountable Act, which initially aimed to expand reporting
obligations. The exemption applies where companies already report through
Canada’s System for Electronic Disclosure by Insiders under National
Instrument 55 104 Insider Reporting Requirements and Exemptions. The
move preserves the existing compliance framework and avoids duplication of
reporting obligations. It also ensures regulatory coordination between
jurisdictions. The decision supports cross border investment efficiency and
reduces compliance burdens for issuers.

In Sayers Foods Ltd. v. Gay Company Ltd., 2026 ONSC 918, the Ontario
Divisional Court upheld an adjudication order requiring payment under a
construction contract. The court clarified that under the Construction Act, RSO
1990 ¢ C30, challenges to such decisions are allowed only on very narrow
statutory grounds. Arguments based on procedural unfairness, fraud and
jurisdictional issues were rejected due to lack of sufficient proof. The ruling
emphasised that adjudication is intended to be a quick and interim dispute
resolution mechanism. It also stated that parties must raise all claims,
including set off rights, during the adjudication process itself. The judgment
reinforces that courts will not interfere unless there is a clear legal violation,
ensuring efficiency of the system.
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Copyright

Ontario Court of Appeal
clarifies employer
ownership of employee
created works

Capital Market

China introduces stricter
disclosure rules for
private investment funds

Immigration

China raises salary
thresholds for foreign work
permits in major cities

Arbitration and ADR

Hong Kong court sets
aside settlement
agreement in crypto
dispute due to lack of
authority

In Nexus Solutions Inc. v. Krougly, the Court of Appeal for Ontario provided
clarity on ownership of works created during employment under Section 13(3)
of the Copyright Act. The court held that employers can claim ownership only
when the work is created as part of the employee’s assigned duties. It stressed
the importance of establishing a strong connection between the work and
employment responsibilities. If the work is created independently using
personal resources, the employer may not have rights over it. The judgment also
highlighted the value of having clear contractual agreements defining
intellectual property ownership. This decision provides important guidance on
workplace innovation and copyright ownership disputes.

CHINA

The China Securities Regulatory Commission has issued new rules to
strengthen information disclosure requirements for private investment
funds, which will come into effect on 01 September 2026. These rules elevate
disclosure obligations from industry guidelines to formal administrative
regulation, increasing their legal authority and enforceability. The framework
now covers a broader range of entities, including fund managers, custodians
and distribution agencies, ensuring supervision across the entire investment
chain. It introduces clearer standards on transparency, reporting and legal
liability for non compliance. Authorities aim to enhance investor protection
and market integrity through these measures. The changes are expected to
result in more rigorous enforcement and accountability within the private
fund sector.

China has significantly increased salary thresholds for foreign nationals applying
for Category A and Category B work permits in Beijing and Shanghai, effective
from 01 January 2026. The revised thresholds align with updated local wage
levels and represent a substantial increase of approximately 50 percent.
Applicants must now provide documentary proof of salary through
employment contracts and tax records, ensuring stricter verification. The new
system also automatically rejects applications that do not meet the required
criteria. Individuals who no longer qualify under higher categories may need to
submit additional documentation such as criminal record certificates and
academic credentials. Authorities have also extended the renewal application
window to provide flexibility. These changes reflect a move towards tightened
immigration control and higher compliance standards for foreign
employment.

HONG KONG

In LT v. RV [2026] HKCFI 1280, the Hong Kong High Court declared a settlement
agreement invalid and unenforceable in a dispute arising from a crypto asset
arbitration. The court found that the agreement was executed by an individual
who lacked proper corporate authority to bind the company. It further clarified
that the agreement and the tribunal’s procedural order did not qualify as an
arbitral award under the Arbitration Ordinance. The dispute involved claims
between a crypto trading platform and an investor concerning significant
financial exposure. The ruling highlights the importance of corporate
governance and proper authorization in arbitration proceedings. It also
confirms that courts can intervene where agreements are entered into without
valid legal authority, ensuring procedural fairness.
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Copyright

Osaka District Court
denies copyright
protection to functional
product design

Cybersecurity Regulation

Courts clarify principles
governing compensation
for loss of chance claims

Internet and Social
Media

Advertising authority
takes action against
misleading and
inappropriate social
media campaigns

JAPAN @

The Osaka District Court held that certain storage containers did not qualify for
copyright protection as they lacked independent artistic expression separate
from functional elements. The court observed that the design of the glass
container and lid was primarily driven by practical utility rather than aesthetic
creativity. It further noted that commonly used decorative features cannot be
considered unique enough to attract protection. The plaintiff’s claim of
infringement was rejected due to absence of original artistic characteristics
and lack of evidence of copying. The judgment clarified that for applied art to
be protected, it must demonstrate clear artistic value beyond functional
necessity. This decision reinforces limits on copyright protection in cases
involving industrial and mass produced products.

MALAYSIA BE

Malaysian courts continue to apply the doctrine of loss of chance in cases where
a party loses an opportunity rather than a guaranteed outcome. Drawing from
precedents such as Kitchen v Royal Air Forces Association [1958] 2 All ER 241
and Allied Maples Group Ltd v Simmons and Simmons [1995] 1 WLR 1602,
courts assess damages based on the probability of success of the lost
opportunity. Claimants must first prove that they would have taken the
relevant action, after which courts evaluate the likelihood of favourable
outcomes involving third parties. The judiciary has also cautioned against claims
based on speculative or remote possibilities, as highlighted in Sports
Connection Sdn Bhd v Asia Law Corporation [2017] SGCA 25. The approach
ensures that only real and measurable opportunities are compensated. This
doctrine plays an important role in commercial disputes and professional
negligence cases.

NEW ZEALAND

The Advertising Standards Authority in New Zealand has taken action against
several social media advertisements that were found to be misleading or
inappropriate. Complaints were raised regarding campaigns that failed to meet
expectations, promoted behaviour inconsistent with local laws, or presented
irresponsible messaging related to health and alcohol consumption. In some
instances, advertisements were withdrawn after concerns about consumer
trust and public sensitivity. The authority emphasised that digital marketing
content must comply with advertising standards and ethical guidelines,
regardless of platform. Brands are expected to ensure accuracy and cultural
relevance in their messaging. These actions highlight increasing scrutiny over
social media advertising practices and consumer protection.
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Antitrust

Taiwan regulator issues
policy framework
addressing
competition concerns
in generative artificial
intelligence

Banking

Thailand introduces
enhanced regulatory
framework for
systemically important
payment systems

Company and
Commercial

Thailand introduces
new compliance
requirements to curb
nominee shareholding
structures

Banking

Federal regulators
propose revisions to
Basel lll capital
framework for banks

TAIWAN Kl

The Taiwan Fair Trade Commission has released a policy statement outlining its
approach to competition issues in the field of generative artificial intelligence. The
framework addresses concerns such as access to critical inputs, market
dominance, and unfair business practices. It is based on public consultations
and reflects input from various industry stakeholders. The regulator has adopted
key principles including issue driven enforcement, local nexus, contestability
and rule of reason to guide its actions. The policy aims to balance innovation
with fair competition in rapidly evolving digital markets. It also provides
guidance to businesses on compliance expectations. This development signals
proactive regulation of artificial intelligence driven markets and competition
risks.

THAILAND ==

The Bank of Thailand has implemented a new framework to regulate systemically
important retail payment systems, with PromptPay being the first system
designated under this category. The framework imposes stricter governance,
risk management and operational requirements on system operators. It
mandates robust board structures, clear accountability mechanisms and
comprehensive risk controls. Operators must also ensure business continuity
and the ability to recover operations quickly in case of disruptions. The
regulations aim to strengthen financial system stability and consumer
confidence. This move reflects growing emphasis on secure and resilient digital
payment infrastructure.

Thailand’s Ministry of Commerce has introduced new measures requiring
companies to submit confirmations that shareholders have made genuine
investments and are not acting as nominees for foreign entities. The rules will
take effect from 01 April 2026 and aim to prevent misuse of corporate structures.
Directors must certify compliance and acknowledge potential criminal liability
for false declarations under the Thai Criminal Code. Authorities may also share
information with enforcement agencies for further action. These measures
strengthen oversight of foreign participation and corporate transparency. The
initiative reflects ongoing efforts to address illegal nominee arrangements and
ensure regulatory compliance.

USAE

United States banking regulators have issued revised proposals to update the
Basel Il capital framework, including changes to the expanded risk based
approach and standardized approach. The proposals aim to refine how banks
calculate risk weighted assets and capital requirements. Certain institutions
may be required to adopt new methodologies, while others may have the option
to choose between frameworks. The changes also address market risk
calculations and capital deductions. Regulators intend to ensure that the
framework remains aligned with financial stability objectives and evolving
market conditions. The proposals reflect ongoing efforts to strengthen
prudential regulation and risk management in the banking sector.
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Company and
Commercial

Delaware court clarifies
scope of shareholder
inspection rights under
amended law

Copyright

United States Supreme
Court narrows scope of
contributory copyright
infringement liability

In Moran v. Unation, Inc., the Delaware Court of Chancery interpreted
amendments to Section 220 of the Delaware General Corporation Law,
introduced through Senate Bill 21. The court clarified that shareholders must meet
higher evidentiary standards when seeking access to corporate records. It
emphasised the need for clearly defined purposes and specific identification of
requested documents. However, the court reaffirmed that valuation of shares
remains a valid ground for inspection. It also confirmed that financial records
and their equivalents can still be accessed where necessary. The decision provides
guidance on balancing shareholder rights and corporate confidentiality under
the revised legal framework.

In Cox Communications, Inc. v. Sony Music Entertainment, No. 24-171, the
Supreme Court held that contributory copyright infringement requires
intentional inducement or active facilitation of infringement. The court
rejected the broader view that mere knowledge of infringement is sufficient for
liability. It clarified that liability arises only where a party encourages
infringement or designs services specifically for that purpose. The judgment
emphasised that the Copyright Act does not explicitly provide for secondary
liability, limiting judicial expansion of such doctrines. This decision significantly
narrows the scope of claims against service providers. It has important
implications for digital platforms and enforcement of copyright law in the
technology sector
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